\

lidavit to be furnished by the candidate along with Nomination paper before the

Returning officer s
i &%
For election to &ifar Lepcdftive [(nam uﬁhe House)

From

son/daughterwaft of ..

Q8. ek Mylstder v, Constituency (Name of the constituency )

Ve 8 years, resident of vill- Maglhikam ,f.0- kealim w,__(mention full postal address), o

ndidate al the above Election, do hereby solemnly and state on oath as under:-

Strike out whichever is not applicable)
13
ind=pendpnt candidate.

by Mula par

1 am & candidate set up by TJanta bed. Vritedname of the political party) / am cpptesiing as an

Decails of PAN-and starus of filing of income nx retun:

_‘nl | Mames [ Permanent Account | The financial year | Total income shown in [
No [ number (PAN) aof which the last income tax relurn fin |
" | ineome-tay return rupees) |
| | has been filed |
I | Self e
| Ay, Kt (ATVPK Y78up| 2011-12 | 2.43.266700 |
2 | Spouse : . S =
| Qn.?a.m Kumay © ATVPK 50963 | opjp- 11 9.15,150:00 |
5 Dependent | Pratyush Promg af (sem) " | — s
W S =
pendent 2 v i 2 %
s | Dependent 3 » X | it X
(3t The following case (s) is / are pending against me in which cognizance has been taken by the
courts- N
SI. Offence Description :
No. |
) | The details of casss where the court taken
' copnizance, sections of the act pnd description of o
the offence for which cognizance mken 4
[ b T Mame of the court, case ne. ond Date of order taking " |
|
copnizance: '
{¢) | Details of Appeal (s) / ﬁppﬁcﬁun () for revision 4 |

{if nmy) filed against the above ceder {s),




“ases inwhich 1 have been convieted by a court of law (other these referred to in Form 26):

(he details of cases, sections of the act and
deseription of the offence for which convicted. X
Mame of the court(s) Case no, and date (s} of | X il
order (5}
:Ir'}j Punishment imposes ¥

(50 That I give herein below the details of the assets (movable and immovable etc.) of mysell my
spouse and all dependents;

A Details of SSEls;

(Mot -

1. Assets in joint name indicating the extent of joint ownership will also have to be given

2. In case of deposit’ Invesiment, the details including Serial number, Amount. Date Deposit, the
Scheme, Name of Bank/Tnstitution and Branch are 10 be given,

3. Value of Bonds/ Share’ Debentures as per the current market value in stock Exchange in respect of
listed companies and us per books in case of non-listed companies should be given.

4. Dependent, here means a person, substantially dependent on the income of the candidate.

5, Deails including amount is to be given scparately in respect of each investment}

Sl. | Description Self "Ep;:-hée [Dependent-1 | Dependent-2 | Dependent-3 |

1.1 .5'33“9. D.0,000:%2 o o

|
32,838zw

(i} Cash in hand

scoounis:  (FDRs,  Term |
Deposits and all other types

| {ii) | Details of Deposits in Ba"hla.sﬂr*ﬂ?&"‘j D208z00 ¥ * | =«

of Deposits inclading saving I
accounts), Deposits  with
Financial institutions, MNon |
Baking Financial Compan:es |
snd Cooperative societies .
and the amount in each such . ‘
deposil | | ol
(iii) | Details of investment in |

Bonds, Debentures/ Shares | * ‘ * ‘ ¥ ¥ X
and units i |
companicsMutual funds and |
others and the amount, |

Bl



'ﬁm in EL“-".!.“‘E':H
NS5, Postal  Savings, faja) Biemj —
Insurance  Policies  and |Lte —150370:0m
investment in any Financial |
Instrument in post office or |

Insurance Company and the |
|

amount

Ltcﬂarm::-*

V)

Personal loans/advance | " |
given to any person or entity | [
including  firm, company,
Trust  etc. and other
receivables from debiors and

| the amount,

”|,|'.,']

Motor Vehicles! AigordTis| | Endeveur Cav |
YaphtaShips  (details  of Mebke- faad |
Make, Registration No, eic,

IIL.HI-ﬂFbIB'H Lfoo year- 1o,
iﬂ‘ rpaltd Bebatbeder eav- fi- BAOLE pogd, 1999, 29 a0

|
| *

£ »

Pavourd-- 18, 20, 751z00

x

Year of Purchase and 1;-,””1,:& n.l'F arreled Aajdoet se. BA rgD 40,1944, 1500020
amount) l B
| mﬂu-h‘!-n,-r-} f.mHJ-n‘J To gred a’“ |
[ ; i il = o
Jewelry, bu_um and dal ;: :::M 2.,90,0v02 w0 | PUYEREE 'S
| (viiy | valuable thing (give details  |'j5guy
| of weight and value) 3s,0v02 00 ‘
|.wiii} Amv other assets such value | one Ifle et Kevalits  Tivo Mekde e ¥ |
of claims/interest [goymese | Ebyineses | 04 prpzen
e Revelviy e pokele
£n, wopc s Fiwas
Tire kil
L [ Fyrre 203
(ix) | Gross Total Value z-.,,s-g,:.u_m 492, ;35:«,. i, 1q_m o Y W |
() Details of Immovable assets:
(Note: |, Properties in joint ownership indicating the extent of joint ownership will also have to be
indicated.
2. Each land or building or apariment should be mn:-nl::'med separately in this format. )
| SI. | Description Self Spouse Dependent-1 | Dependent-2 | Dependent-3
| No. | |
|u| -ﬂs.rn.yl!u&l.lﬁaﬂ Mn.-" ban | Masthik £| % > ¥
i F.IICE[IUI.‘HS} I f ,’ .*w i [
I | Survey numben(s) |MM;’LW"
Arca :_lmaj measurement |
3.62 ﬁrm’&i' -5k Aeves b X o
i BUTES )
| |
— -

tad




.le.éihEr urherited
property (yes or No.)

Date of purchase in case
of self acquired property

Cost of land (in case of
purchase) af the time of
purchase

Adny investment on the
land by way of
development,
construction ete.

Approximate Current
market value

16,79,000200 | 4, 30,000z 50

s

Non-A
Locationds)
Survey number(s)

Majhanliy | Bibi
Epaal | petadly

pelails ereluled, enelsted.

Area {total measurement
in sq. ft.)

| T
{4y 3-8+ 4o Sy 1

Whether inherited
property (yes or No.)

[are of purchase in case
of self scquired property

Mo fp. 2ol

Cost of lond (in case of
purchase) ot the time of

purchase

No . 100 |000z%

|

| Any Investment on the

| land by way of

I development,
CONSITUCTion etc.

| Approximate current
market valie.

(iii)

Commercial Buildings
{including apartments)
-Location{s)

| Survey Number (s)




Auilt up area (Total
miasurement in sq. ft.)

Whether inherited
property (Yes or No.)

Date |.||; FILLI'EW in case
of self acquired property

Cost of property )in case
of purchase at the time of |
| purchase

Any investment on the
property by way of
development,
construction ete,

Approximate curment
market value

®

— e
|
|

b4

-

Resident itdi
{Including M
Location ()

Survey number(s) |

.FW-*"

Fint Alo.Ato) | Gibi anf
Badusles vitaz|
' 4l Dedaily
e fodest.

Arca (Totn] measurement |

in s

lr?in sy | gBo it

Built up Area (Total
measurement in sq. ft.)

i | F6055#

8805444

Whether in herited
property (Yes or NOL)

Mo

Mo,

Date of purchase in case
of self acquired property |

'.l;tpni'.m!'

' |
3103.1998 |

| Cost of property (in case |
| of purchase) at the time
| of purchase.

iﬂ.bh 1§z 5, p0000> 23 -

‘ An lnvestment on the i
land by way of

| development,

construction ete,




\pproximate current =" |
 market value 25, aoopnze |.Emﬂﬂﬂ'ﬂ=*-| A A ¥
|
o | Others {Such as interest | -
in property) X A | A A
| = |
ivi) | Tetal of Current Market . o
Walue of (i) to (v) above ﬁig =8| rm” 28,8100 *
| |

(6) | give herein below the details of liabilities/ dues to public financial institutions and government:-
(Note: Please give separate details of name of Bank, institution, enfity or individual and amount for each item)
S | Deseription | Self Spouse(s) Dependent-1 Dependent-2 | Dependent-3 |
| i
—_ - F
Iy 1L or dues to Bank/Financial ; f.
(] | oan 5'51 i > 'gt X
‘ Institutlonis) [ Sabha Brmneh | 6 m |
Patea W, 00000%~ Ly | piay
Name of Bank of FI = : :
| | Amount Outstanding
| ‘ Meture of Loan |
i .
| Loan or dyes to any | Karvnsr e B o ¥
| . Pazad
individuals Entity dlher than 8o Gakan S Seemi, Sazatn |
| | Imentioned in (i} above, [ [, 50,0t lﬂl Car foram, :
! :?\'mmﬁﬁi Cuolhanihs kadmay gh Farn edarday Eay, Eaylh.
| Amount outstanding |1/50,0v0= % |
Namure of inan | ear loam | |
| Any oihcr lability 'I e x| i * o
, Grand total of Lishilities i o | x S x &
i | Government Dues: ' '
b 3 G- e
Dges to departrment dealing b ! | af
with povernment | {
[ pccommodation !
| Diues to departments dealing i | 3 | 4 G i
| with supply of water : |
g_ Dues 10 departments dealing, & ] " . " v v
| | with supply of electricity :
- 4
. Des 1o departments dealing | . o ne ”
|
| With supply of ' x l |
| 1elephones mobiles [ _
. ’l Dhues to departments dealing [ » | p S | o ol o ==




I ROVErIMEnt IRRSPOT
[inchuding aircrafis and 2| o x
helicopters) .
Income Tax Dues

",
3

o

Weahth Tax dues

Service Tax Ducs

Muni¢ipal Property tax Dues

% (% [0 || %

Sales Tax Dues

Any other Dues

i Sl L N L R RS
xnhgkﬂ-“
""F-BF;‘H-“

5
A
X
o
A

Girand Total of all Govt, dues

(7

(B)

L]

Deetails of profession or ecupation:
a Self.... Snewed | Sewidee
b SPONUSE, ... Hmﬂ-'-hﬁ:ft

My educational qualification is as under: 138 . E.\# ;
{Give detnils of highest School University edueation with full ua'u of the cestifi
(Name of the School/College Universiny and the vear in which the course was completed. T cEMoH hay urder 6 ha
ABSTRACT OF THE DET AILS GIVEN IN (1) T0) (8) ABOVE: Hﬁm&ila , 1991,

cate/diplomadegres course)

Name of the candidate ' : S e A Kurnar

Full posta! address = —— Vill- mdRiban, Po- Kaluav, f.i-kan
HI-I?,A-j‘-rl-l.'- Py

| Mumber and Name of the Constituency md Stne 95, ka o {5;‘.{17

- P i the condidate (otharwise
Nume of the Political party which set up the candidate (0 Jants nat Unaihed .
wrile 'Independent’)

- |l
{a) Mumber of cases in which conviction order pussed (other than |

| 1 ,.k
' those referred 1o in form 26)
I 2
(e} Total Mumber of pending cases where the court{s) have aken | e,
‘ | cognizance. |
| 5. PAN of [ Vear for which last Total Incoae Tax |
i | Ingome Tax Retum filed
|
[ (@) Caniidate APk 47 89D  Roi1-12 L
(D) Spouse: gy px SB96T 2ojo-1}) ifsoz0 i
!
I_ [ (e} Dependents = ! |
| f, Dietails of Assets and Lisbilities in rupees |
| | Dhescription T Self | Spouse | Pependent-1 Dependent-11 | Dependent-1 i

' :
e Ilq‘fj':'#”ufr'ﬂ';;ﬂpﬂ !1:1?;m e o ”

I



-"'As.ﬁnl: { Total value)

Immovable
Asset
¥} Purchase Price and
Development Cost of
Immovable Property 12,01, 15120 | |5, ef e = 9
} i Totl Value) |
| il | Approximate Current -
. | Market Price of Asset | 8 how e 08 81,0002 40 i § o <
| (Tol Value)
K Liabilities ) i |
(1) Government [ 4 | PP 2%
| dues (Total)
{11} Loans from Bank,

Financial Insttutions | {4 pnnpp: o % | 2 % e
! and Others (Total) |

| B Highest educational Qualification: B, E”?" I o.g. Motiloar vwelis Bilar uw"lﬂ-.r)-l:y-
e
{Give details of SchoolUniversity cducation with full form of the cenificate/diploma/degree course) (Name of the

School'College/University and the yeir in which the course was completed.) |

VERIFICATION

I the deponent numed, do hereby verify and declare that the contents of this affidayil are true and correet 1o the best of my knowledge
und betiel, ne part of it is false and nothing materml has been concealed there from. | further declare that:

(2] there is ro case of conviction or pending casé against me other than those mentioned in ilems 3 and 4 above;

(%1 1. my spouse, or my dependents do not have any assets or Hability, other than those mentioned in items 5 and 6 above.

'U'Eﬁillﬂ!u.ﬂﬂ.i?#ﬂ.._ .......... this the ﬂn ......... disy of ....... T . | URIRRNTIRSTROINSINL. ) | ReTCINOROn
12
2

1)
A ,}//‘/
1. Affidavit should be filed latest by 3.00 P on the last date of iling nominatfons,

Alfidavit should be shorn hefore an Usah Commissioner or Magistrate of the first Class of before a Notury Public.

MNote:-

[ ]

3. All columns should be filled up and no column to be left blank. if there i5 no information to furnish in respect of any
item, either *Nil® or * Nor applicable”, a5 the case may be, should be mentioned
4. The affidavit shoold be either typed or written legibly and nearly,
B



pekelly of Ewmmble akih) (Lasd) _ ghouce
Lf!‘-l'id E""ﬂhﬂ—;ﬁl— I—P- Q.n-qi. Rqau;q '(LI.T!‘H'H.I HI‘-{LG{*S"E fﬁi‘l“tﬂw?

(&) Pgriotive Laod

S1. Mo, Khals g,

Khetat Mo, Aveo vadig _
o). 595 3987 Qs e 1,5p,600=m
02 F18 4160 .
. 55 oo <
790 f Y277 105 Bea '
03, 119 1421 124 De  2,25,0005%
Ty be —

Tolal valeez 4,170,000 00
Toted Pyea of- E‘HD-]EM.LEJ"“E_ Lond = . 5y deve

(i) Residenhad Land

sl Mo. “hala Ho.

aigyq Mo. Pyren el
eL 14 byl £ Dee
er j loplooaso
02. 19 505 R g SR
e | "?_)
03,
118 LYy B bee  5v000e0
Béo .
o Dee

Todat Volues 12 54 gop-00

Tolal Pyea af- fetidemiial lavel= [0 peo

3

= Ghoo .41
i




=t TREET 4l

&5
_?:___. Detaaly b-F jmbk_ Rasety LLﬂ.MU

Lok gﬁ"!'r_ﬁrrq &'!-— S H:l,t-‘]' KLray M.L-A 98 Karlds Q‘a'nl_nﬂ'_

[’.".j viewdliire Lead : -

SLMo.  Khals No:  ghesara N6, Ayea valie

s 1998 18s0 6:S bee  30,000=00
B _'SE’“;:?' it 19 pee 801000200
S e 2353 11:G bee 50,000=00
0b. 572, 1050 8.5 pea LP,000:00
A 1156 21 Dee 85,000:00
06.  F26 1057 14 Dee 63.000:-00
07. 1091 2328 6-6 Dee 730,000z00
8. 1197 7113 7-5 Dee 135,000:00
0%. 1199 3111 8§ Dee 38000200

41.5 bee 1,85,000:00

lo- 1492 2788
1197 2739

1197 2449
1. {671 2449 & Dee 12,000=00
12. 413 Biis 8 Dee 18,000:=00
I S
1.54 ¢, 88, 000=00
0 clF _

G‘*‘ﬂﬁcﬁf’”’ Congd e o



5l He,

1%.
1%
is.
16.

L

18.
19.

g.wl-)f A Comtd —— = Fo---

(2

khada Mo i:{‘iﬂ‘ﬂ No.

2F Gy

48,000

Prea valee

134 1638
134 1638

1197 3101

1197 310l

loa} 2328
23%2
24yl
PZLE:
24y 8
2595
23%0
2331
2538
12918
lo29

1091'%” 2042

1182 —— 3994
995
2998
1353
2365
2816
UL
oS

Jobd o

e {-5Y Des

& Dee 8,000:=00

g bee 38,000:00

5 bee 05,000 £ 6o

5.25 bee

q Dee
4.5 Dea

4 %5 bes
3  Dee
S Deeo
15 Dee
8.25 Dee
14.75 Dee

1.25 Dee

415 Dee

L Dee
1L Dee
[1-2.58 Dee
8 Dee
175 Dee
F Dee
875 De.
8.5 pee
[6:7F Dec

F:18 Dee

qys. 18 Pee
ClF

27 000=00

38,000 = s

20,000 =0
272,000 5
21,000% &
25,0007 s
Lp000z e
L) uTo s s
TJ1,000= 2

5,080z 80
12100080

Sioooczen

sS,o00z00
Sl oobozdo
Ljo,000=00
Ho,000 200
T2 000z00
&0 000z B
4p,000zpp

S'lrﬂ'ﬂﬂ".'-oﬂ
45 a0o-0D

15,96.000=8°




(3 BIF 15 96,000=00

SL.NO:  kKhata alp. Khesma Mo. Aran valte
BIF 34515 Dee
a0 . 1413 5 3019 el bee  5,000:00
3o4s 0| Dee €,0p00:00
=1, l‘-fi? Toyf 5 Dee 15,000z¢n
22. 1980 G064 95 Dee Yo,p000:-00
38
Totad volu ?:-—m'.: 11;'?1"{355:50
H—g.—n‘.h'-fvm Land .
Totad fosa of-

rienlfive tasd 3.4 Peve
(1) Retiolemhinl Lapg -~ %

Sl Ho. Kheda po. W hetase g Ares waloe
ol. 467 L19 2.6 Dee  F,00000=00

= Ny Sy

30 B

-
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